IN THE SUPREME COURT OF | NDI A
CRI M NAL APPELLATE JURI SDI CTI ON

CRIM NAL APPEAL NO. 670 OF 2011
(Arising out of SLP(Crl.) No.408/2010)

VI KAS JALAN Appel | ant (s)
: VERSUS:
M S. SHREYA PET PRI VATE LI M TED AND ORS. Respondent (s)

ORDER

Leave granted.

Lear ned counsel for the appellant submts that
the entire amount of conpensation of Rs.10 |akhs
has been deposited by the appellant in the Registry
of this Court. Learned counsel for the respondents
submts that in case the respondents are permtted
to withdraw that anount, in that event, they would
not pursue the conplaint under Section 138 of the
Negoti abl e I nstrunents Act, 1881.

W direct that the amount deposited by the
appellant in the Registry of this Court, along wth
I nt er est accrued t her eon, be gi ven to t he
respondents within tw weeks.
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In this view of the matter, the conplaint
under Section 138 of the Negotiable Instrunents Act,
1881 and all proceedings emanating from the said
conplaint are hereby quashed. Consequently, the
i mpugned order passed by the High Court is set
asi de.

The appeal IS di sposed of in t he

af orenenti oned terns.

( DEEPAK VERMA)

New Del hi ;
March 7, 2011



